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	 IN TIE CENTRtL DMINISTRTw TRIBUNtL 
c . cx BLI17CF, CUTTACK 

)riginaJ Application No. 621 of 1992 

Date cf Decision: 	17.5.1994 

P.K.Jena & Others 	Applicant(s) 

Ve r su S 

Union of India & Cthers 	Respondent(s) 

(FcR INSTRUCTIONS) 

1. whether it be referred to rporters or not 7 

Tvhether it be circu]a-ted to all the Benches of the 
Cetra1 tdmjnisratjve ?ribunals cr 
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C YTr L NI LTR T V T If3t L 
CTJriCK BENCH CUTTACK 

Original Application No. 621 of 1992 

Date of ]cisipn: 17.5.1994 

P.K.Jena & Others 	 pplicants 

Versus 

Unioh of India & Others 

For the applicants 

For the respondents 

CORAM; 

Res?ondents 

N/s .P.Pa lit, 
B .Mohanty, 
L • Je na, 
Advocates 

Mr.Ashok Mishra, 
Sr .Standing Counsel 
(Central) 

THE HONOtPABLE MRIK.P. CI-RYA, VICE -IIRN 

ND 

THE HONOURBLE 1R .H aR4JE1DR44 RAS4D, 1'EMBEp. (IDMN) 

JUDGNT 

In this application petitioners (two 

in number) pray that the petftioner No.1 should be 

considered for promotion to the post of Junior Technical 

Offjcer(Motor) and petitioner NO-2 should be considered 

for Promotion(Radar) and if they are found to be suitable, 

promotion should be given to both of them. 

Shorn of unnecessary details, it,wuld suffice 

to say that both the petitioners 8re at present Working 

as Junior Technical Officer Gr.II c;s Motor/adar in ARC, 

Chc:rbctja. i-Dth of them claim for promotion to Junior 

cchnacal fficer Gr,I and such promotion having been 

denied to them this application has been filed with the 

fresid DP-vcr. 

in their counter the ooposite parties maintain 

that in the absence of recruitrrEnt rules Cases of the 
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petitioners were rightly not considered for promotion and 

no illegality having been committed in the matter of their 

promotion, the case is devoid of meritgr and is liable to 

be dismissed. 

We have heard Mr.Paljt, learned Senior Counsel 

appearing for the petitioners and Mr.Ashok Mishra, learned 

Sr.Stending Counsel appearing for the opposite parties. 

Vjc5e order dated 15.12.1992, this Bench had 

directed OP NOs•  2,3, 4 and 5 to consider the cases of both 

the petitioners No.1 for promotion to the post of Junior 

Technical Officer Gr.I(Motor) and petitioner N0.2 for the 

post of Junior Technical Officer,Gr,I(Radar) and opinion 

of the DPC or anyother competent authority should be kept 

in a sealed cover adjudging their suitability, To-day 

I1r.Palit and M.Ahok Mishra submitted that the result of 

the test in resoect of the candidates other than the 

eet -j- ioners have already been declared and they have been 

civen promotion. Rightly Mr. Palit urged that the result 

in respect of both the petitioners kept in a  sealed cover 

should now be disclosed and in case the petitioners have 

turned out successful in the test they should be given 

romotion to the post of Junior Tecnical Cfficer Gr.I 

:1otorader respectively and in case they are not successful 

they Ere not entitled to thi promotion. Since the 

leerned Sr.Standing Counsel submitted that the recruitment 

rule has already come into force, it is directed that the 

result of the test taken by the petitioners kept in a 

50° led cover should now be published and in case the 

oetitioners have turned out successful, promotion should 
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be given to them to the post of Junior Tecnical 

Officer Gr.I (Motor/Radar) and in case they are found 

to be not successful, question of oromotion to the 

post in question does not arise. Thus the application 

is accordingly dispsed of. No costs. 
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Central dmjnistrative Trtbunal 
Cuttack Bench Cuttack 

dated the 17.5.199/ B.K. aho 


